[To be published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (ii)]

Government of India
Ministry of Finance
Department of Revenue
(Central Board of Excise and Customs)

Notification
No. 46/2017-Customs (N.T.)

New Delhi, the 11" May, 2017

S.0. (E). -In exercise of powers conferred by sub-section (1) of section 4 and sub-section
(1) of section 5 of Customs Act, 1962 (52 of 1962), the Central Board of Excise and Customs hereby
makes the following amendments in the Notification No. 129/2013-Customs (N.T.) dated 11.12.2013
published in the official Gazette of India vide S.O. 3627 (E) dated 11.12.2013.

In the said notification, in the opening paragraph for the words “the Additional
Commissioner of Customs (Preventive), New Custom House, Ballard Estate, Mumbai”, the words,
“the Additional/Joint Commissioner of Customs (Preventive), New Custom House, Near Indira
Gandhi International Airport, New Delhi” shall be substituted.

F.N0.437/50/2013-Cus 1V]

(Z.R.Kamili)
Director (Customs)

Note.- The principal notification was issued vide Notification No. 129/2013-Customs (N.T.) dated
11.12.2013 and published in the official Gazette of India vide S.0O. 3627 (E) dated 11.12.2013
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